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BEFORE THE NATIONAL GREEN TRIBUNAL 

CENTRAL ZONAL BENCH, BHOPAL 

ORIGINAL APPLICATION NO 71/2023 (CZ) 
 

 

PETITIONER   KIRTI KUMAR SADASHIV BHATT  

     VERSUS 

RESPONDENTS:                  NARMADA WATER RESOURCES & 

ORS. 

 

 ACTION TAKEN REPORT ON BEHALF OF MADHYA 

PRADESH POLLUTION CONTROL BOARD IN 

COMPLIANCE OF ORDER DATED 27.04.2024 (MPPCB) 

 

IT IS MOST RESPECTFULLY SUBMITTED HERE IN UNDER:- 

 

1. That, the instant petition pertains to the alleged discharge of 

untreated waste in River Narmada within the State of Madhya 

Pradesh. The petition was originally filed before the Hon’ble High 

Court of Gujarat at Ahmedabad as Writ Petition No. 274 of 2017. 

The petition was transferred by Hon’ble High Court of Gujarat to 

National Green Tribunal, Western Zonal Bench, Pune 

(Maharashtra) which was subsequently transferred to Central Zonal 

Bench at Bhopal vide Western Zonal Bench, Pune’s order dated 

24.05.2023. 

2. That the answering respondent in the present case had already 

filed the following reports/reply in the present case:  
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SR. DATE OF HON'BLE 

NGT ORDER 

 

COMPLIANCE BY MP 

PCB 

1.  Order dated 07.08.2023 Reply 05.09.2023 

2.  Order Dated 30.10.2023 Report dated 06.12.2023 

3.  Order Dated 08.12.20203 Report dated 09.01.2024 

4.  Order Dated 10.01.2024 Report dated 01.03.2024 

5.  Order Dated 10.04.2024 Report dated 23.07.2024 

 

3. That the Hon’ble Tribunal had passed order dated 24.07.2024 

and directed the MP PCB to submit the progress and action 

taken report in accordance with the order passed by this Tribunal 

in Original Application No. 606/2018. 

4. That in this regard it is submitted that in compliance of the 

earlier orders passed in the present case the MP PCB had 

imposed the Environmental Compensation for violation of Solid 

Waste Management (SWM) Rules, 2016 and Sewage Discharge 

on Sixteen Urban Local Bodies (Eleven District) for the period 

01.07.2020 to 31.10.2023. The Total EC imposed was about 79 

Crores 44 Lacs Rupees and the details of the same are mentioned 

in the Action Taken Report filed by the PCB on 08.01.2024.  

5. That in furtherance to the above proceedings it is submitted that 

the MP PCB has taken further action against the violating ULBS 

initiated the process of imposition of further EC for violation for 

the period 01.11.2023 to 30.06.2024 (eight months) as per the 

orders of the Hon’ble NGT in OA 606/2018. The details of the 

same is as follows in tabular form: 
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Sr. Details of 

Violators  

EC 

(Rs in Lac)  

PERIOD NOTICE  

I.  CMO, Nagar 

Pallika Parishad,  

Naramadapuram 

136 

(Violation of 

SWMRules, 

2016 and 

Sewage 

Discharge) 

01.11.2023 

to 

30.06.2024 

(Eight 

months) 

Letter No. 

2136 dated 

29.08.2024 

of MP PCB 

Regional 

Office, 

Mandideep 

R/8-1 

II.  CMO, Nagar 

Pallika Parishad, 

Dhar 

8 

(Violation of 

SWM Rules, 

2016) 

01.11.2023 

to 

30.06.2024 

(Eight 

months) 

Letter No. 

721 dated 

30.08.2024 

of MP PCB 

Regional 

Office Dhar 

R/8-2 

III.  CMO, Nagar 

Parishad, 

Annupur 

66 

(Violation of 

SWM Rules, 

2016 and 

Sewage 

Discharge) 

01.11.2023 

to 

30.06.2024 

(Eight 

months) 

Letter No. 

1006 dated 

06.09.2024 

of MP PCB 

Regional 

Office  

Shahdol 

R/8-3 
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IV.  CMO, Nagar 

Parishad, 

Dindori 

216 

(Violation of 

SWM Rules, 

2016 and 

Sewage 

Discharge) 

01.11.2023 

to 

30.06.2024 

(Eight 

months) 

Letter No. 

1009 dated 

06.09.2024 

of MP PCB 

Regional 

Office  

Shahdol 

 

R/8-4 

V.  CMO, Nagar 

Parishad, Budni  

3 

(Violation of 

SWM Rules, 

2016 

01.01.2024 

to 

30.06.2024) 

01.01.2024 

to 

30.06.2024 

(Six 

months) 

Letter No. 

1995 dated 

04.09.2024 

and Letter 

no. 669 

dated 

05.04.2024 

of MP PCB 

Regional 

Office  

Bhopal.  

 

 R/8-5 

VI.  CMO, Nagar 

Parishad, 

Shahganj  

6 

(Violation of 

SWM Rules, 

2016 

01.01.2024 

to 

30.06.2024) 

01.01.2024 

to 

30.06.2024 

(Six 

months) 

Letter No. 

1997 dated 

04.09.2024 

and Letter 

no. 667 

dated 

05.04.2024 

of MP PCB 
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Regional 

Office 

Bhopal 

 

 R/8-6 

VII.  The 

Commissioner 

Nagar Pallika 

Nigam Jabalpur  

240  

(Sewage 

Discharge) 

01.11.2023 

to 

30.06.2024 

(Eight 

months) 

Letter No. 

1210 dated 

29.08.2024 

and Letter 

no. 406 

dated 

20.05.2024 

of MP PCB 

Regional 

Office 

Jabalpur 

R-8/7 

VIII.  CMO Nagar 

Pallika Parishad 

Mandla  

168  

(Sewage 

Discharge) 

01.11.2023 

to 

30.06.2024 

(Eight 

months) 

Letter No. 

121 dated 

29.08.2024 

and Letter 

no. 405 

dated 

20.05.2024 

of MP PCB 

Regional 

Office 

Jabalpur 

R-8/8 
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6. That the compliance reports from the other regional offices of the MP 

PCB are awaited and shall be filed before the next date of hearing. That 

the MP PCB shall finalize the further EC imposed after consideration 

of the reply submitted by the respective ULBs, if any.  MP PCB 

submits that the letter to respective District Collectors have been issued 

for recovery of the amount of EC imposed earlier.  

 

7. That the MP PCB has also filed the Court cases under Water 

(Prevention and Control of Pollution) Act, 1974 and Section 17 in The 

Environment (Protection) Act, 1986 against the violating ULBs.  

 

 

8. The Hon'ble Tribunal may kindly be pleased to take the aforesaid 

action taken report on record. 

 

Place: Bhopal MPPCB 

Date: 09.09.2024 

FILED BY 

 
PARUL BHADORIA 

Advocate for MPPCB 
Ph.No.:(+91)-8085977111; 

Email: parul.bhadoria04@gmail.com

 

mailto:parul.bhadoria04@gmail.com
mailto:parul.bhadoria04@gmail.com


REGIONAL OFFICE'
M.P. POLLUTTON CONTROL BOARD'

t No. 28 C, Sector New, Industrial Area Mandideep, District - Raisen
Phone No. 07480-292564,E-mail :- romppcbmandideep@smail.com

Sr. No.

To,

MPPCBiRO/MND/2024 Dated t2024

The Chief MuniciPal Officer, '
Nagar Palika Parishad Narmadapuram'
District - Narmadapuram (M-P.)

Sub:- Imposition of Environment Compensation for the period 01.11.2023 to 30.06.2024

due to violation of directions of the Hon'ble National Green Tribunal, the provisions

of section of 24 of Water (Prevention & Control of Pollution) act 1914 and the

provisions of Solid waste Management Rule, 2016, Notice there of.

Ref :-
1. NGT orders Dated 25.02.2020, 28.02.2020 & 14.12.2020 in OA no. 606i2018

,,Compliance of Municipal Soild Waste Management Rules, 2016."

Z. Hon'ble NGT OA No. 7112023 order Dated 31.10.2023,08.12.2023'10-04-2024 &

24.07.2024
3. Head Office, MPPCB Bhopal letter No. 3086/1VISWHOPCB12023 Bhopal Dated

r5.12.2023.
This office letters no.222l dated 1511212023 and 12 dated 02.01.2024.

Head office, MPPCB Bhopal letter No. l390/legal/NGT (CZ)I PCB12024 Bhopal

Dated 22.04-2024.
6. Head Office, MPPCB Bhopal letter No. 122lMoni. Sec./I'{GT (CZ)I PCB|2024

BhoPal Dated 23.08.2024 -

----00-
Whereas Mp pollution control Board (MPPCB) is a statutory body constituted under

section 4 of the Water (Prevention & control of Pollution) Act, 1974 and has been entrusted with

the responsibilities of enforcement of the Environment Laws in the State'

Whereas, you are the Nagar Palika Parisad and it is the mandatory duty of Urban Local

Bodies/Cantonment board to comply with the Solid Waste Management Rules, 2016 as well as

management & treatment of Sewage of the town & to protect the natural water bodies from

pollution as per provision of Water (Prevention & Control of Pollution) Act,I974'

Whereas, you have not obtained authorization as per the provision of SoiTd Waste

Management Rules, 2016 fiom the MPPCB'

Whereas, as per order on dated 3 1.70.2023,08.12.2023, 10.04.2024 &' 24'07 '2024 in OA

no.7112023 (Shri Kirti Kumar Sadashiv Bhat V/s Narmacla Waster Resource Department & Other),

Hon,ble NGT Zonal Beanch, Bhopal has issued inst4uction to respective Regional Officer to assess

environment compensation wrt discharge of untreated Sewage in Narmada River, violation of Solid

waste Management Rules, 201.6 andLegacy waste in Narmadapuram Town'

Whereas, in OA No, 606/2018, compliance of Solid Waste Management Rules, 2016 and

other Environment Issued. Hon'ble Nationai Green Tribunal, Principal Bench, New Delhi has

directed on i7.01 .2020 &25.02.2023 that-

4.

3.
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1. After 31.03.2020 Failure to complywith Rule 22 of swM Rules, From serial No. I to l0'
irury local body shall be liable to pay compensation at the rate of Rs. I0 Lakh per month

per iocal body for population of above I0 lakh, Rs. 5 Lakh per month per local body for
population t it*nti 5- Lakh and I0 Lakh and Rs. I lakh per month per other local body from
0 1.04. 2020 till compliance.

2. Continuedfailure or every local body on the subject of commencing the work of legocy waste

sites remediationfrom 01.04.2020 till compliance will result in liability to pay compensation

at the rate of Rs.-10 Lakh per month per local body for population bf above I0 Lakh and Rs.

t Lakh per month per other local body.

3. Commencement of setting up of STPs by 31.03.2020 Compensation is payable for failure to

do so at the rate of Rs. 5 Lakh per month per STP by concerned local bodies/State (in terms

of order dated 28.08.2019 in OA No. 593/2017 and 06.12.2019 in OA No. 673/2018) w.e-f

01.04.2020.

4. Commissioning of STPs - 31.03.2021. Compensation is payableforfailure to do so at the

rate of Rs. I7-L;kh per month per STP by concerned local Bodes/State (in terms of orders

dated 28.08.2019 i" OA No.593/2017 and 06.12.2019 in OA No.673/2018) w.e..f

01.04.202 1.

j. Interim Measures for Phytoremediation/bioremediation etc. in respect of 100% sewqge to

reduce the pottution load on recipient water bodies shall be undertaken by 31.03.2020

compensation is payabte for failure to do so at the rate of Rs. 5 Lakh per month per drain by

concerned local'bodies/States (in terms of orders dated 28.08.2019 in OA No' 593/2017 and

06.12.2019 in OA No. 673/2018) w.e.f. 01.04.2020'

Whereas, State PCB has been directed by NGT vide order dated28.02.2020 to assess and

recover the amount of compensation liable to be paid by the Urban Local Bodies on the basis of

above criteria.

Whereas, NGT Vide its order dated 14.12.2020 has extended the time line for levy of

compensation from 0I.04.2020 to 01'07 .2020.

And where as Hon'ble NGT vide its order dated 10.01 .2020 has directed in para 36(a)

that ,'if the local bodies are unable to bear financial burden, the liability will be of the State

Government with liberty to take remedial action against the erring local bodies" '

Whereas, there is no change in ground reahty as observed during inspection done by our

officer's time to time in Past.

Whereas, MppCB vide HO letter No. 174 dt.24.12.2021 has already directed yeu to pay

environment compensation of Rs. 162 Lakhs for period of violation from 01.07.2020 to 31.12.2020

within l5 days from the date of issue of the directions, in the P.D. account number 05Illl2ll20I9
of additional secretary environment department in vindhyachal Treasury, Vindhyachal Bhawan

Bhopal, which has noi been deposited till now after reminders given by HO MPPCB, Bhopal & RO

MPPCB Mandideep

Whereas, MpPCB vide HO letter No. 1614 dt. 11.05,2022has already issued the notice

for imposition of environmental compensation of Rs. 72 Lakhs for period of violation from

01.01.2021 to 30.06'2021.

Whereas, MPPCB Mandideep vide RO letter No. 2192 dt. 13.12.2023 and RO letter

No. 12 dt. 02.01.2024hasalready directed you to pay environment compensation of Rs. 476 Lakhs

for period of violation from 01.07 .2021to31.10.2023 within 15 days from the date of issue of the

{
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directions, in the Member

6310001200000043 IFSC

been deposited till now

Secretary,MPPCBEnvironmentProtectionFundNGTAccountNo'
CoOe - ptXgOOg1000, Punjab National Bank' Bhopal' which has not

Whereas, you have not complied with the tasks and

and continuous violation of Solid Waste Management Rule-s'

to pay environment compensation fbr the period 01'11'2023

timelines given bY the Hon'ble NGT

2016.till now, therefore you are liable

to 30.06.2021 as per table give below

Commencemen
t of STP

installation

Rule 22 of SWM
Rule 2016

ULBs Name

S. No.
of Non
Compli

ance

2,3,1 ,10

You are hereby given an opportunity of 15 days to submit your reply/objections (if any)

pertaining to above stated 
-non .o-pii".;. ;;; deposition of the levied environment compensation

l-o.rn flr the period of 01'11'2023 to 30'06 '2024'

Incasenoreplyisreceivedwithini5daysfromthedateofissueofthisnotice'above
proposed environment io,np"nrution shall be condrmed and action is also liable to be initiated

;;;l*"r. r"rp""riur" officers under section-17 of the Environment (protection) Act, 1986'

This issues with the approval of competent authority. Kindly acknowledge the receipt of this letter'

For and On Behalf of
M.P. Pollution Control Board

I
(AbhaY Saraf)

Regional Officer
MP Pollution Control Board

MandideeP, Raisen (M'P')

DatepJl@ t2024
El.N l36tvtppcB/RO/MNDl2o24
Copy To:-
i:h:i;"mber Secretary, MP Potlution control Board, Bhopal (M'P') for Information Please'

2. District Collector, Narmadapuram (M.P.) for Information and necessary action Please'

3. Director (Environement), (Technical Section;, I\4PPCB, Bhopal (M'P') for Information Please'
i^- Dlaoccj;.iil;;", chief chemist (orc), MppcB, Bhopal (M.p.) for rnformation Please'

r

Regional Officer
P Pollution Control Board

MandideeP, Raisen (M'P')
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To, 

Sr. No95MPPCB/ROBPL/2024 

Sub: 

REGIONAL OFFICE, 

Ref: 

M.P. POLLUTION CONTROL BOARD, 
E-5 Paryavaran Parisar Arera Colony Bhopal - 16 

Telephone:- 0755-2466392 Email:-romppcb_bpl@rediffmail.com 

The Chief Municipal Officer, 
Nagar Parishad Budhni, 
District - Sehore (M.P.) 

Dated /9 /2024 

LiFE 

Imposition of Environment Compensation for the period 01.04.2024 to 30.06.2024 
due to violation of directions of the Hon'ble National Green Tribunal and the 
provisions of Solid Waste Management Rule, 2016. Notice thereof. 

2. Head Office order No. 198/legal/PCB/2023 Bhopal Dated 11.08.2023. 

Lifestyle for 
Environment 

1. NGT orders Dated 25.02.2020, 28.02.2020 & 14.12.2020 in OA no. 606/2018 
"Compliance of Municipal Solid Waste Management Rules, 2016." 

3. Hon'ble NGT O0A No. 71/2023 order dated 31.10.2023, 08.12.2023, 10.04.2024 & 
24.07.2024 

4. Head Office, MPPCB Bhopal letter No. 3086/MSW/HOPCB/2023 Bhopal Dated 
13.12.2023. 

-00 

5. This office notice no. 2654 dated 28.12.2023, notice no. 288 dated 14.02.2024, 
notice no. 669 dated 05.04.2024. 

6. Head office, MPPCB Bhopal letter No. 1390/legal/NGT (CZYPCB/2024 Bhopal 
dated 22.04.2024. 

Whereas MP Pollution control Board (MPPCB) is a statutory body constituted under 
section 4 of the Water (Prevention & control of Pollution) Act, 1974 and has been entrusted with 
the responsibilities of enforcement of the Environment Laws in the State. 

Whereas, Regional Officer, MPPCB is authorized to impose environmental compensation 
Vide above referred MPPCB, HO, Bhopal order no. 198 Date 11.08.2023. 

Whereas, You are the Nagar Parisad and it is the mandatory duty of Urban Local 
Bodies/Cantonment board to comply with the solid waste management Rules, 2016 as well as 
management & treatment of Sewage of the town & to protect the natural water bodies from 
pollution as per provision of Water (Prevention & control of pollution) Act, 1974. 

Whereas, you have not obtained authorization as per the provision of Solid Waste 
Management Rules, 2016 from the MPPCB. 

Whereas, as per order on dated 31.10.2023, 08.12.2023, 10.04.2024 & 24.07.2024 in OA 
no. 71/2023 (Shri Kirti Kumar Sadashiv Bhat V/s Narmada Waster Resource Department & Other), 
Hon'ble NGT Zonal Bench, Bhopal has issued instruction to respective Regional Officer to assess 
environment compensation wrt violation of Solid Waste Management Rules, 2016 and Legacy 
Waste in Sehore Town. 

Whereas, in OA No. 606/2018, compliance of Solid Waste Management Rules, 2016 and 
other Environment Issued. Hon'ble National Green Tribunal, Principal Bench, New Delhi Has 
directed on 17.01.2020 & 25.02.2023 that: 

1. Afier 31.03.2020 Failre to comply with Rule 22 of SWM Rules, From Serial No. I to 10, 
Every local body shall be liable to pay compensation at the ate of Rs. 10 Lakh per month 
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per. local body for population of above 10 lakh, Rs. 5 Lakh per month per local body for 
Population beween 5 Lakh and 10 Lakh and Rs. 1 lakh per month per other local body from 

01.04.2020 till compliance. 

2. Contimed failure or every local body on the subject of commencing the work of legacy waste 
sites remediation from 0i.04.2020 till compliance will result in liability to pay compensation 
at the rate of Rs. 10 Lakh per month per local body for population of above 10 Lakh and Rs. 
1 Lakh per month per other local body. 

3. Commencement of setting up of STPs by 31.03.2020 Compensation is payable for failure to 
do so at the rate of Rs. 5 Lakh per month per STP by concerned local bodies/State (in terms 

of order dated 28.08.2019 in 0A No. 593/2017 and 06.12.2019 in OA No. 673/2018) w.e.f 
01.04.2020. 

4. Commissioning of STPs - 31.03.2021. Compensation is payable for failure to do so at the 
rate of Rs. 10 Lakh per month per STP by concerned local Bodes/State (in terms of orders 
dated 28.08.2019 in OA No. 593/2017 and 06. 12. 2019 in 0A No. 673/2018) w.e.f 
01.04.2021. 

5. Interim Measures for Phytoremediation'bioremediation etc. in repect of 100% sewage to 
reduce the pollution load on recipient water bodies shall be undertaken by 31.03. 2020 
compensation is payable for failure to do so at the rate of Rs. 5 Lakh per month per drain by 
concerned local bodies/States (in terms oforders dated 28.08.2019 in O4 No. 593/2017 and 

06.12.2019 in O4 No. 673/2018) w.e.f. 01. 04.2020. 
Whereas, State PCB has been directed by NGT vide order dated 28.02.2020 to assess and 

recover the amount of compensation liable to be paid by the Urban Local Bodies on the basis of 
above criteria. 

Whereas, NGT Vide its order dated 14.12.2020 has extended the time line for levy of 
compensation from 01.07.2022 to 31.12.2023. 

And where as Hon'ble NGT vide its order dated 10.01.2020 has directed in para 36(a) 
that if the local bodies are unable to bear financial burben, the liability will be of the State 
Government with liberty to take remedial action against the erring local bodies 

Whereas, there is no change in ground reality as observed during inspection done by our 
officer's time to time in past. 

Whereas., MPPCB vide HO letter No. 174 dt. 24.12.2021 has already directed you to pay 
environment compensation of Rs. 12 Lakhs for period of Violation from 01.07.2020 to 31.12.2020 
within 15 days from the date of issue of the directions, in the P.D. account number 05 1/1121/2019 
of addional secretary environment department in vindhyachal Treasury, Vindhyachal Bhawan 
Bhopal, which has not been deposited till now after reminders given by HO MPPCB, Bhopal & RO 
MPPCB Bhopal. 

Whereas, MPPCB vide HO letter No. 1614 dt. 11.05.2022 has already issued the notice 
for imposition of environmental compensation of Rs. 12 Lakhs for period of violation from 
01.01.2021 to 30.06.2021. 

Whereas, MPPCB, Bhopal vide RO letter No. 288 dt. 14.02.2024 has already issued the 
notice for imposition of environmental compensation of Rs. 42 Lakhs for period of violation from 
01.07.2021 to 31.12.2023. 

Whereas, MPPCB, Bhopal vide RO letter No. 669 dt. 05.04.2024 has already issued the 
notice for imposition of environmental compensation of Rs. 3 Lakhs for period of violation from 
01.01.2024 to 31.03.2024. 

Whereas, you have not complied with the tasks and timelines given by the Hon'ble NGT 
and continuous violation of Solid Waste Management Rules, 2016, till now, therefore you are 
liable to pay environment compensation for the period 01.04.2024 to 30.06.2024 as per table give 
below : 
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ULBS Name 

Budhni 

Distict 

EI.No. 

Sehore 

996, 
Copy To: 

Non Compliance 
Rule 22 of SWM Rule 2016 

S.No. of Non Compensation 

Compliance (Rs in Lakh) 

8, 10 03 

MPPCB/RO/BPL/2024 

Legacy waste 
Disposal 

Compensation 
(Rs in Lakh) 

You are hereby given an opportunity of 15 days to submit your reply/objections (if any) 
pertaining to above stated non compliance and deposition of the levied environment compensation 
amount for the period of 01.04.2024 to 30.06.2024. 

00 

In case no reply is received within 15 days from the date of issue of this notice, above 
proposed environment compensation shall be confirmed and action is also liable to be initiated 
against the responsible officers under section-17 of the Environment (protection) Act, 1986. 

Total (Rs 
in Lakh) 

This issues with the approval of competent authority. Kindly acknowledge the receipt of this letter. 

03 

For and On Behalfof 

M.P. Pollution Control Board 

RegioHal Officer 
MP Pollution Control Board 

Bhopal (M.P.) 
Dated 99 /2024 

1. The Member Secretary, MP Pollution Control Board, Bhopal (M.P.) for Information Please. 
2. District Collector, Sehore (M.P.), for information and necessary action Please. 
3. Director (Environment), (Technical Section), MPPCB, Bhopal (M.P.) for Information Please. 
4. Director (Environment), (Legal Section), MPPCB, Bhopal (M.P.) for Information Please. 

Regional Officer 
MP Pollution Control Board 

Bhopal (M.P.) 
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To, 

1 

Sr. No.669 MPPCB/RO/BPL/2024 

Sub: 

REGIONAL OFFICE, 

Ref : 

M.P. POLLUTION CONTROL BOARD, 
E-5 Paryavaran Parisar Arera Colony Bhopal - 16 

Telephone:- 0755-2466392 Email:-romppcb_bpl@redifmail.com 

The Chief Municipal Offcer, Nagar Parishad Budhni, 
District - Sehore (M.P.) 

2. Head Office order No. 198/legalVPCB/2023 Bhopal Dated 11.08.2023. 3. Hon'ble NGT OA No. 71/2023 order Dated 31.10.2023. 

mposition of Environment Compensation for the period 01.01.2024 to 31.03.2024 
due to violation of directions of the Hon'ble National Green Tribunal and the Provisions of Solid Waste Management Rule, 2016. Notice there ot. 

4. Hon'ble NGT OA No. 71/2023 order Dated 08.12.2023. 

I. NGT orders Dated 25.02.2020. 28.02.2020 & 14.12.2020 in OA no. 606/2018 Compliance of Municipal Soild Waste Management Rules, 2016." 

Dated o5/o4/2024 

6. This office notice no, 2654 dated 28.12.2023 7. This office notice no. 288 dated 14.02.2024 

LiFE 
Lifestyle fo 
Environment 

S. Head Office, MPPCB Bhopal letter No. 3086/MSW/HOPCB/2023 Bhopal Dated 15.12.2023. 

-00 
Whereas MP Pollution control Board (MPPCB) is a statutory body constituted under section 4 of the Water (Preventin & control of Pollution) Act, 1974 and has been entrusted with the responsibilities of enforcement of the Environment Laws in the State. 

other Environment 0ssued. Hon'ble National 

directed on 17.01.2020 & 25.02.2023 that: 

for 

Whereas, Regional Officer, MPPCB is authorized to impose environmental compensation Vide above referred MPPCB, HO, Bhopal order no. 198 Date 11.08.2023. 
Whereas, You are the Nagar Parisad and it is the mandatory duty of Urban Local Bodies/Cantonment board to comply with the sOild waste management Rules, 2016 as well as management & treatment of Sewage of the town 
 to protect the natural water bodies from pollution as per provision of Water (Prevention & control of pollution) Act. 1974 

Whereas. as per order on dated 31.10.2023 & 08.12.2023 in OA no. 71/2023 (Shri Kiti Kumar Sadashiv Bhat V/s Narmada Waster Resource Department & Other), Hon'ble NGT Zonal Beanch Bhopal has issued instruction tO Trespectuve Kegional Officer to assess environment compensation wTt violation of Soid wase Management Kules, 2016 and Legacy Waete in 
Narmadapuram Town. 

Whereas, you have not obtained authorization as per the provision of Soild Waste Management Rules, 2016 from the MPPCB. 

Whereas, in OA No. 606/2018. compliance of Soild Waste Management Rules, 2016 and Green Tribunal, Principal Bench, New Delhi Has 

22 of SWM Rules, From Serial No. 1 to l0, 1. Afier 31.03.2020 Failure to cmply with Rule 
to pay compensation at the rate of Rs. 10 Lakh per month Every local body shall be liable 

lakh, Rs. 5 Lakh per month per local body for per local bodv for population of above 10 
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Population between 5 Lakh and 10 Lakh and Rs. I lakh per month per other local body from 01.04.2020 till compliance. 
2. Continued failure or every local body on the subject of commencing the work of legacy waste 

Sies rehediation from 01.04 2020 1i complionce will result in liability to pay compensaton 
rate of Rs. 10 Lakh per month per local body for population ofabove 10 Lakh and Rs. 1 Lakh per month per other local body. 

Oommencement of setting up of STPs by 31.03.2020 Compensation is payable for failure to 
dO so ai the rate of Rs. 5 Lakh per month per STP bv concerned local bodies/State (in terms 
O order dated 28.08.2019 in OA No. 593/2017 and 06. 12.2019 in OA No. 673/2018) w.ef 
01.04.2020. 

* Commissioning of STPs - 31.03.2021. Compensation is payable for failure to do so at the 
vare oj Rs. 10 Lakh per month per STP by concerned local Bodes/State (in terms of orders 
cared 28.O8. 2019 in 04 No. 593/2017 and 06.12.2019 in OA No. 673/2018) w.ef 
01.04.2021. 

5. Interim Measures for Phytoremediation/bioremediation etc. in repect of 100% sewage to 
Feduce the pollution load on recipient water bodies shall be undertaken by 31.03.2020 
compensation is payable for failure to do so at the rate of Rs. 5 Lakh per month per drain by 
COncerned local bodies/States (in terms oforders dated 28.08.2019 in OA No. 593/2017 and 
06.12.2019 in OA No. 673/2018) w.e.f. 01.04.2020. 

Whereas, State PCB has been directed by NGT vide order dated 28.02.2020 to assess and 
recover the amount of compensation liable to be paid by the Urban Local Bodies on the basis of 
above criteria. 

Whereas, NGT Vide its order dated 14.12.2020 has extended the time line for levy of 
compensation from 01.07.2022 to 31.12.2023. 

And where as Hon'ble NGT vide its order dated 10.01.2020 has directed in para 36(a) that "if the local bodies are unable to bear financial burben, the liability will be of the State 
Government with liberty to take remedial action against the erring local bodies" 

Whereas, there is no change in ground reality as observed during inspection done by our 
officer's time to time in past. 

Whereas. MPPCB vide HO letter No. 174 dt. 24.12.2021 has already directed you to pay 
environment compensation of Rs. 12 Lakhs for period of Violation from 01.07.2020 to 31.12.2020 
within 15 days from the date of issue of the directions, in the P.D. account number 05/1212019 
of addional secretary environment department in vindhyachal Treasury, Vindhyachal Bhawan 
Bhopal, which has not been deposited till noW atter reminders given by HO MPPCB, Bhopal & RO 
MPPCB Bhopal. 

Whereas, MPPCB vide HO letter No. 1614 dt. 11.05.2022 has already issued the notiee 
for imnosition of environmental compensation of Rs. 12 Lakhs for period of violation from 
01.01.2021 to 30.06.2021. 

0 MDPCB vide HO letter No. 288 dt. 14.02.2024 has already issued the notice 
for imnsition of environmental compensation o Ks. 42 Lakhs for period of violation from 
01.07.2021 to 31.12.2023. 

liable to pay 
below : 

given by the Hon'ble NGT Management Rules, 2016, till now, therefore you are period 01.01.2024 to 31.03.2024 as per table give 

Whereas, you have not complied with 

and continuous violation of Solid Waste 

environment compensation for the 

the tasks and timelines 
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ULBs Name 

Budhni 

Distict 

Sehore 

Non Compliance 
Rule 22 of SWM Rule 2016 

S.No. of Non Compensation 
Compliance (Rs in Lakh) 

8. 10 03 

ELNo.670 MPPCB/RO/BPL/2024 
Copy To: 

Legacy waste 
Disposal 

Compensation 
(Rs in Lakh) 

00 

Total (Rs 
in Lakh) 

You ,ae nereby given an opportunity of 15 days to submit your reply/objections (if any) 
Pertaining to above stated non compliance and deposition of the levied environment compensation 
amount for the period of 01.01.2024 to 31.03.2024. 

03 

ase no reply is received within 15 days from the date of issue of this notice, above 
Proposed environment compensation shall be confirmed and action is also liable to be initiated dgainst the responsible officers under section-17 of the Environment (protection) Act, 1936. 

Tnis 1ssues with the approval of competent authority. Kindly acknowledge the receipt of this letter. 

For and On Behalf of 
M.P. Pollution Control Board 

Regionál Officer 
MP Pollution Control Board 

Bhopal (M.P.) 

Datede3/0Hi2024 1. The Member Secretary, MP Pollution Control Board, Bhopal (M.P.) for Information Please. 2. Director (Environment), (Technical Section), MPPCB, Bhopal (M..P.) for Information Please. 3. Director (Environment), (Legal Section), MPPCB, Bhopal (M.P.) for Informa�ion Please. 

Regional Officer MP Pollution Control Board 
Bhopal (M.P.) 
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To, 

Sr. NoDMPPCB/ROBPL/2024 

Sub: 

Ref: 

REGIONAL OFFICE, 

1997 

M.P. POLLUTION CONTROL BOARD, 
E-5 Paryavaran Parisar Arera Colony Bhopal - 16 

Telephone:- 0755-2466392 Email:-romppcb_bpl@rediffmail.com 

The Chief Municipal Officer, 
Nagar Parishad Shahganj, 
District - Sehore (M.P.) 

Dated 9 /2024 

2. Head Ofice order No. 198/MegalIPCB/2023 Bhopal Dated 11.08.2023. 

LiFE 

Imposition of Environment Compensation for the period 01.04.2024 to 30.06.2024 
due to violation of directions of the Hon'ble National Green Tribunal and the 
provisions of Solid Waste Management Rule, 2016. Notice thereof. 

Lifestyle for 
Environment 

1. NGT orders Dated 25.02.2020, 28.02.2020 & 14.12.2020 in OA no, 606/2018 
"Compliance of Municipal Solid Waste Management Rules, 2016." 

00 

3. Hon'ble NGT OA No. 71/2023 order dated 31.10.2023, 08.12.2023, 10.04.2024 & 
24.07.2024 

4. Head Office, MPPCB Bhopal letter No. 3086/MSW/HOPCB/2023 Bhopal Dated 

15.12.2023. 
5. This office notice no. 2652 dated 28.12.2023, notice no. 290 dated 14.02.2024, 

notice no. 667 dated 05.04.2024. 

6. Head office, MPPCB Bhopal letter No. 1390legal/NGT (CZ)PCB/2024 Bhopal 
dated 22.04.2024. 

Whereas MP Pollution control Board (MPPCB) is a statutory body constituted under 
section 4 of the Water (Prevention & control of Pollution) Act, 1974 and has been entrusted with 

the responsibilities of enforcement of the Environment Laws in the State. 

Whereas, Regional Officer, MPPCB is authorized to impose environmental compensation 
Vide above referred MPPCB, HO, Bhopal order no. 198 Date 11.08.2023. 

Whereas, You are the Nagar Parisad and it is the mandatory duty of Urban Local 
Bodies/Cantonment board to comply with the solid waste management Rules, 2016 as well as 
management & treatment of Sewage of the town & to protect the natural water bodies from 
pollution as per provision of Water (Prevention & control of pollution) Act, 1974. 

Whereas, you have not obtained authorization as per the provision of Soild Waste 
Management Rules, 2016 from the MPPCB. 

Whereas, as per order on dated 31.10.2023 & 08.12.2023., 10.04.2024 & 24.07.2024 in 
OA no. 71/2023 (Shri Kirti Kumar Sadashiv Bhat V/s Narmada Waster Resource Department & 
Other), Hon'ble NGT Zonal Bench, Bhopal has issued instruction to respective Regional Officer to 

assess environment compensation wrt violation of Solid Waste Management Rules, 2016 and 

Legacy Waste in Sehore Town. 

Whereas, in OA No. 606/2018, compliance of Solid Waste Management Rules, 2016 and 
other Environment Issued. Hon'ble National Green Tribunal, Principal Bench, New Delhi Has 

directed on 17.01.2020 & 25.02.2023 that: 

1. After 31.03.2020 Failure to comply with Rule 22 of SWM Rules, From Serial No. I to 10, 
Every local body shall be liable to pay compensation at the rate of Rs. 10 Lakh per month 
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per local body for population of aboe 10 lakh, Rs. 5 Lakh per month per local body for 
Population beween 5 Lakh and 10 Lakh and Rs. I lakh per month per other local body from 
01.04.2020 till compliance. 

2. Continued failure or every local body on the subject of commencing the work of legacy waste 
sites remediation fromn 01.04.2020 till compliance will result in liability to pay compensation 
at the rate of Rs. 10 Lakh per month per local body for population of above 10 Lakh and Rs. 
1 Lakh per month per other local body. 

3. Commencement of setting up of STPs by 31.03.2020 Compensation is payable for failure to 
do so at the rate of Rs. 5 Lakh per month per STP by concerned local bodies/State (in terms 
of order dated 28.08. 2019 in 04 No. 593/2017 and 06.12.20199 in OA No. 673/2018) w.e.f 

01.04.2020. 

4. Commissioning of STPs - 31.03.2021. Compensation is payable for failure to do so at the 
rate of Rs. 10 Lakh per month per STP by concerned local Bodes/State (in terms of orders 
dated 28.08.2019 in 04 No. 593/2017 and 06.12.2019 in O4 No. 673/2018) w.ef 
01.04.2021. 

5. Interim Measures for Phytoremediation'bioremediation etc. in repect of 100% sewage to 
reduce the pollution load on recipient water bodies shall be undertaken by 31.03.2020 
compensation is payable for failure to do so at the rate of Rs. 5 Lakh per month per drain by 
concerned local bodies/States (in terms of orders dated 28.08.2019 in 0A No. 593/2017 and 
06. 12.2019 in OA No. 673/2018) w.e.f 01. 04.2020. 

Whereas, State PCB has been directed by NGT vide order dated 28.02.2020 to assess and 
recover the amount of compensation liable to be paid by the Urban Local Bodies on the basis of 
above criteria. 

Whereas, NGT Vide its order dated 14.12.2020 has extended the time line for levy of 
compensation from 01.07.2022 to 31.12.2023. 

And where as Hon'ble NGT vide its order dated 10.01.2020 has directed in para 36(a) 
that "if the local bodies are unable to bear financial burden, the liability will be of the State 
Government with liberty to take remedial action against the erring local bodies 

Whereas, there is no change in ground reality as observed during inspection done by our 
officer's time to time in past. 

Whereas, MPPCB vide HO letter No. 174 dt. 24.12.2021 has already directed you to pay 
environment compensation of Rs. 36 Lakhs for period of Violation from 01.07.2020 to 31.12.2020 
within 15 days from the date of issue of the directions, in the P.D. account number 051/1121/2019 
of addional secretary environment department in vindhyachal Treasury, Vindhyachal Bhawan 
Bhopal, which has not been deposited till now after reminders given by HO MPPCB, Bhopal & RO 
MPPCB Bhopal. 

Whereas, MPPCB vide HO letter No. 1614 dt. 11.05.2022 has already issued the notice 
for imposition of environmental compensation of Rs. 36 Lakhs for period of violation from 
01.01.2021 to 30.,06.2021. 

Whereas, MPPCB vide HO letter No. 290 dt. 14.02.2024 has already issued the notice 
for imposition of environmental compensation of Rs. 36 Lakhs for period of violation from 01.07.2021 to 31.12.2023. 

Whereas, MPPCB, Bhopal vide RO letter No. 667 dt. 05.04.2024 has already issued the 
notice for imposition of environmental compensation of Rs. 3 Lakhs for period of violation from 01.01.2024 to 31.03.2024. 
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Sr. No. 
To, 

Sub: 

Ref : 

REGIONAL OFFICE, 
M.P. POLLUTION CONTROL BOARD, 

E-5 Paryavaran Parisar Arera Colony Bhopal -- 16 
Telephone:- 0755-2466392 Email:-romppcb_bpl@rediffmail.com 

MPPCB/RO/BPL/2024 
The Chief Municipal Officer, Nagar Parishad Shahganj, 
District - Sehore (M.P.) 
Imposition of Environment Compensation for the period 01.01.2024 to 31.03.2024 
due to violation of directions of the Honble National Green Tribunal and the 
provisions of Solid Waste Management Rule, 2016, Notice there oM. 

bo Head Office order No. 198/legal/PCB/2023 Bhopal Dated 11.08.2023. 
3. Hon'ble NGT OA No, 71/2023 order Dated 31.10.2025. 

. NGT orders Dated 25.02.2020, 28.02.2020 & 14.1 2.2020 in OA no. 606/2018 
*Compliance of Municipal Soild Waste Management Rules, 2016. 

4. Hon'ble NGT OA No. 71/2023 order Dated 08.12.2023. 

Dated os/oy/2024 

6. This office notice no. 2652 dated 28.12.2023 7. This office notice no. 290 dated 14.02.2024 

LiFE 

5. Head Office, MPPCB Bhopal letter No. 3086/MSW/HOPCB/2023 Bhopal Dated 
15.12.2023. 

-00 

Lifestyle for 
Environment 

Whereas MP Pollution control Board (MPPCB) is a statutory body constituted under 
section 4 of the Water (Preventin & control of Pollution) Act, 1974 and has been entrusted with the responsibilities of enforcement of the Environment Laws in the State. 

Whereas, Regional Officer, MPPCB is authorized to impose environmental compensation Vide above referred MPPCB, HO, Bhopal order no. 198 Date 11.08.2023. 

Whereas, You are the Nagar Parisad and it is the mandatory duty of Urban Local 
Bodies/Cantonment board to comply with the soild waste management Rules, 2016 as well as 
management & treatment of Sewage of the town & to protect the natural water bodies from 
pollution as per provision of Water (Prevention & control of pollution) Act. 1974 

Whereas. you have not obtained authorization as per the provision of Soild Waste 
Management Rules, 2016 from the MPPCB. 

Whereas, as per order on dated 31.10.2023 & 08.12.2023 in OA no. 71/2023 (Shri Kirti 
Kumar Sadashiv Bhat V/s Narmada Waster Resource Department & Other), Hon'ble NGT Zonal 
Beanch, Bhopal has issued instruction to respective Regional Officer to assess environment 
compensation wrt violation of Solid W aste Management Rules, 2016 and Legacy Waste in 
Narmadapuram Town. 

Wbereas in OA No. 606/2018, compliance of Sold waste Management Rules 206 and 
other Environment Issued. Hon'ble National Green Tribunal, Principal Bench. New Delk: a 

directed on 17.01.2020 & 25.02.2023 that: 

por ocgl body for population j dbove 0 tuk, 3. 

,ês 2l 03 2020 Failure to cmply with kule 22 oj SM Rules, From Serial No. I to 10. 
Every local body shall be liable to pay compensation at the rate of Rs. 10 Lakh per month 

Lakh per month per local body 
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Popuiation beween 5 Lakh and 10 L okh andd Be L lalh ner mnth per other locat boay Jrom 
01.04.2020 till compliance. 

2. Continued Jailure or every local body on thbe subioct ofcommencing the work oj egacy waSte sites remnediation ,from 01.04.2020 tl complianee will result in liability to pay compensatto 

3. 

ne vee o s. 10 Lakh per month per locl body for nonulation of above 10 Lakh and kKS. 
I Lakh per month per other local body. 

Commencement of setting up of STPs by 3/ 0: 2020 Comnensation is payable for . Jaulure to 
do so a he rate of Rs. 5 Lakh per month ner STP hy concerned local bodies/State (in terms of order dated 28.08.2019 in OA No s93/2017 and 06 12.2019 in OA No. 673/2010) W.ey 01.04.2020. 

4. Commissioning of STPs - 31.03.2021. Comnensation is payable for failure to �o so tne rate of KS. 10 Lakh per month per STP by concerned local Bodes/State (in terms of orders dated 28.08.2019 in O4 No. s93/2017 gnd 06 12 2019 in OA No. 673/2018) W.ej 01.04.2021. 

J. Interim Measures for Phytoremediationbioremediation etc. in repect of 100% sewage to reduce the pollution load on recipient water bodies shall be undertaken by 31.03.2020 Compensation is payable for failure to do so at the rate of Rs. 5 Lakh per month per drain by 
concerned local bodies/States (in terms oforders dated 28.08.2019 in OA No. 593/2017 and 06.12.2019 in OA No. 673/2018) w.e.f 01.04.2020. 

Whereas, State PCB has been directed by NGT vide order dated 28.02.2020 to assess and recover the amount of compensation liable to be paid by the Urban Local Bodies on the basis of above criteria. 

Whereas, NGT Vide its order dated 14.12.2020 has extended the time line for levy of compensation from 01.07.2022 to 31.12.2023. 

And where as Hon'ble NGT vide its order dated 10.01.2020 has directed in para 36(a) that "if the local bodies are unable to bear financial burben, the liability will be of the State Government with liberty to take remedial action against the erring local bodies". 

Whereas, there is no change in ground reality as observed during inspection done by our officer's time to time in past. 

Whereas, MPPCB vide HO letter No. 174 dt. 24.12.2021 has already directed you to pay 
environment compensation of Rs. 36 Lakhs for period of Violation from 01.07.2020 to 31.12.2020 
within 15 days from the date of issue of the directions, in the P.D. account number 05 1/1121/2019 
of addional secretary environment department in vindhyachal Treasury, Vindhyachal Bhawan 
Bhopal. which has not been deposited till now after reminders given by HO MPPCB, Bhopal & Ro 
MPPCB Bhopal. 

Whereas, MPPCB vide HO letter No. 1614 dt. 11.05.2022 has already issued the notins 

for imposition of environmental compensation of Rs. 36 Lakhs for period of violation from 
01.01.2021 to 30.06.2021. 

uNo98 MPPCB vide HO letter No. 290 dt. 14.02.2024 has already issued the notice 
for imposition of environmental compensation or Ks. So Lakhs tor period of violation fro 

01.07.2021 to 31.12.2023. 
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Whereas, you have not complied with the tasks and timelines given by the Hon ble NGI and continuous violation of Solid Waste 
below : Lat 

Management Rules, 2016, till now, therefore you are 
Py envronment compensation for the neriod 01.01.2024 to 31.03.2024 as per table give 

ULBs Name 

Budhni 

Distict 

Sehore 

Non Compliance 
Rule 22 of SWM Rule 2016 

S.No. of Non Compensation 
Compliance (Rs in Lakh) 

8, 10 

ELNo.b 68 MPPCB/RO/BPL/2024 
Copy To: 

03 

Legacy waste 
Disposal 

Compensation 
(Rs in Lakh) 

00 

Total (Rs 
in Lakh) 

You are hereby given an opportunity of 15 days to submit your reply/objections (it any) 
pertaining to above stated non compliance and deposition of the levied environment compensation 
amount for the period of 01.01.2024 to 31.03.2024. 

03 

In case no reply is received within 15 davs from the date of issue of this notice, above 
Proposed environment compensation shall be confirmed and action is also liable to be initiated 
against the responsible officers under section-17 of the Environment (protection) Act, 1980. 

Ihis issues with the approval of competent authority. Kindly acknowledge the receipt of this letter. 

For and On Behalf of 
M.P. Pollution Control Board 

Regional Officer 
MP Pollution Control Board 

Bhopal (M.P.) 
Dated oS/oy/2024 

1. The Member Secretary, MP Pollution Control Board, Bhopal (M.P.) for Information Please. 
2. Director (Environment), (Technical Section), MPPCB, Bhopal (M.P.) for Information Please. 
3. Director (Environment), (Legal Section), MPPCB, Bhopal (M.P.) for Information Please. 

Regional Officer 
MP Pollution Control Board 

Bhopal (M.P.) 
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No. y o& 
To, 

MADHYA PRADESH POLLUTION CONTROL BOARD 
Scheme No. 05 Plot No, 455/456, Vijay Nagar, Jabalpur 
Phone (0761 )-4042780, E- mail:it _romppchjbp@rediffm ail.com 

/ROPCB/2024 

The Chief Municipal Officer 
Nagar Palika Parishad Mandla 
Dist- Mandla 

Sub-Execution of Direction passed by Hon'ble National Green Tribunal imposing 

Jabalpur, Date:Qo/5 /2024 

Environmental Compensation for the period 01/11/2023 to 31/03/2024 for 
violating the provision of Solid Waste Management Rules 2023. 

Ref- 1- NGT orders dated 25/02/2020, 28/02/2020 & 14/12/2020 in OA No. 606/2018 

"Compliance of Municipal Solid Waste Management Rules 2016" 
2-Head Office Letter No. 174/MSW/HOPCB/2021 Bhopal Dated 24/12/2021 
3-Head office order No. 198/Legal/PCB/2023 Bhopal dated 11/08/2023 
4-Hon'ble NGT Case No. 71/2023 order dated 31/10/2023 
5- This office letter No. 2329 Dated 24/11/2023 
6- NGT Order dated 06/03/2024 In 0.A, No. 71/2023 
7-This office Letter No. 143 Dated 18/04/2024 

WHEREAS, MP Pollution Control Board (MPPCB) is a statutory body constituted under section 4 of the Water (Prevention & Control of Pollution) Act, 1974 and has been entrusted with the responsibilities of enforcement of the Environment Laws prevailing in the state. 

WHEREAS the M.P. Pollution Control Board Bhopal has authorized to Regional Officer, MPPCB vide Office Order No. 198 Dated 11/08/2023 for imposing Environmental Compensation. 
WHEREAS, you are the Nagar Palika Parishad and it is the mandatory duty of Urban Local Bodies/Cantonment Board to comply with the Solid Waste Management Rules 2016 as well management & treatment of sewage of the town & to protect the natural water bodies from pollution as per provision of Water (Prevention & Control of Pollution) Act 1974 

WHEREAS you are discharging untreated sewage from town into Narmada River which is violation of section 24 of Water (Prevention & Control of Pollution) Act 1974, WHEREAS you have not obtained authorization as per the provision of Solid waste Management Rules 2016 from the MPPCB. 
WHEREAS as per the order on dated 06/03/2024 in case no 7/2023 (Kirtikumar Sadashiv Bhatt V/s Narmada VWater Resource Department & others ) Hon'ble NGT, Zonal 
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MADHYA PRADESH POLLUTION CONTROL BOARD 
Scheme No. 05 Plot No, 455/456, Vijay Nagar, Jabalpur 
Phone (0761)-4042780, E- mail:it romppcbjbprediffm ail.com 

Delcn Bhopal has issued instruction to assess environment compensation up to March 
<024 wTt discharge of untreated sewage in Narmada River in Mandla T'won. 

WHERAS in OA No. 606/2018 "Compliance of Municipal Solid Waste 
Management Rules 2016" and other environment issues. Hon'ble National Green Tribunal 
Principal Bench. New Delhi has directed on 17/01/2020 & 25/02/2020 that: 

I- Afier 3l 03 2020 failure to comply with Rules 22 of SWM Rules from serial No. I 
to l0 every local bod shall be liable to pay compensation at the rale of Rs. 10 Lakh 
per month per local body for population at benreen 5 lakh and 10 Lakh and Rs. I 
Lakh Per month per other local body from 0) 04 2020 1ill compliance. 

2- Coninued failure ef every local body on the subject of commencIng the work of 
legacy waste sites remediation from 01 04 2020 til compliance will resul1 in 
iability to pay compensation at the rate of Rs. 10 Lakh per month local body for 
population of above 10 Lakha and 1 Lakh per month per other local body. 

3- Commencement of settling up to STPs by 3103 2020- compensation in payable for 
failure to do so at the rate of Rs. 5 Lakh per month per STP by concerned local 

bodies Stale (in lerms of orders dated 28 08 2019 in 04 No. 593 2017 and 
06 12 2019 in 0.A. No. 6732018) w.e.f 01 04/2021 

+ Commencement of setiling up to STPs by 31 03 202)- compensation in payable for 
failure to do so at the rate of Rs. 10 Lakh per month per STP by concerned local 
bodies Stale (in terms of orders dated 28 08 2019 in OA No. 593 2017 and 
06 12 2019 in Q.A. No. 673 20 18) w.e.f. 0! 04 2021 

5- Inerims measures for phytoremediation bioremediation ec. in respect of 100% 
sewage to reduce ihe pollution load on recipient waler bodies shall be underiaken 
by 3103 2020. Compensation in payable for failure to do so at the rate of Rs. 5 
Lakh per month per drain by concerned local bodies State (in terms of orders dated 
28 08 2019 in OA No. 593/2017 and 06 12 2019 in 0.A. No. 673 2018) w.ef. 
01 04 2020) 

WHEREAS State PCB has been directed by NGT vide order dated 28/02/2020 to 
assess and recover the amount of compensation liable to be paid by the Urban Local Bodies 
on the basis of above criteria. 

WHEREAS NGT vide its order dated 14/12/2020 has extended the time line for levy 
of compensation from 01/04/2020 to 01/07/2020. 

And where as Hon'ble NGT vide its order dated 10/01/2020 has directed in Para 36 (a) 
that ifthe local bodies are unable to bearfinancial burden, the liability will be of the State 

Governnment with liberiy to take remedial action against the erring local bodies " 
WHEREAS there is no change in ground reality as observed during inspection done 

by our officer's time to time in past. 33



ULB 

Name 

WHEREAS Hon'ble NGT has issued order dated 08/12/2023 *7he stute lllun 

(Ontrol Board is directed to assesN the vironmental compensation dis1rici wIse und 

proceed further in accordance with rules 

WHEREAS as per report of the site inspection dated 14/05/2024 carried by the 

Regional Office MPPCB you have not complied with the tasks and timelines given by 

Hon ble NGT therefore you are liable to pay envionmental compensation in the period 

01/11/2023 to 31/03/2024 as per table given below: -
Non-Compliance 

District Rules 22 of SWM Rules| Legacy waste 
2016 disposal 
S No of Compensation compensation 

(Rs. In Lakh) in Rs. non 

MADIIYA PRADESII POLLUTION CONR0L, B )AVI) 

Scheme No. 05 Plot No. 455/456, Vijay Nagnr, Jabalpur 

compliance 
Mandla Mandla 2.4. 10 

Phone (0761)-4042780, E- mail:it romppchjbp>wrediffmail,m 

Copy to: 

05 

Bank and Branch 

Account No. 

Beneficiary Name 
IFSC Code 

N.A 

Endt.No.:- Uog HOPCB/2024 

Bioremediation 
Drains 

information. 

WHEREAS, till date no reply of above referred notice dated 18/04/2024 has been 
received from you end. 

02 

You are, hereby directed to pay Environment Compensation of Rs. 10S lakhs , 
of above direction. The amount shall be deposited in the following account -: 

No of Compensation No 
Drain in Rs. of 

STPs 
NA 

of 

Punjab national Bank 
6310001200000043 

Commencement 
STP installation 

Member Secretary 
PUNBO63 1000 

of Total 
Rs 

Compensation In 
(Rs. In Lakh) 

AND in case of failure, action is liable to be initiated against you under relevant 
Acts/Provisions. 

100 

For and on behalf of MPPCB 

2- The District Collector, Mandla for information and necessary action. 

dlAlbt* Kumar Jain) 
Regional Officer 

Jabalpur, Date: 

1- Member Secretary, M.P. Pollution Control Board Bhopal for information. 
3- Director (Environment) Legal Section, M.P. Pollution Control Board Bhopal for 

(Afok Kumar Jain) 
Regional Officer 

lakh 

105 02 
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To, 

MADHYA PRADESH POLLUTION CONTROL BOARD 
Scheme No. 05 Plot No. 455/456, Vijay Nagar, Jabalpur 

No.272 ROPCB/2024 

Phone (0761)-4042780, E- mail:it romppchjbpwrediffmail.com 

The Chief Municipal Officer 
Nagar Palika Parishad Mandla 
Dist- Mandla 

Sub-Imposing of Environmental Compensation for the period 01/04/2024 to 
30/06/2024 due to violation of directions of the Hon'ble National Green Tribunal 
in the provision of section of 24 of water (Prevention & Control of Pollution) act 
1974 and the provision of Solid Waste Management Rules 2016, Notice there of. 

1974 

Jabalpur, Date:2 4 1B 2024 

Ref- 1- NGT orders dated 25/02/2020, 28/02/2020 & 14/12/2020 in OA No. 606/2018 
"Compliance of Municipal Solid Waste Management Rules 2016" 
2-Head Office Letter No. 174/MSW/HOPCB/2021 Bhopal Dated 24/12/2021 
3-Head office order No. 198/Legal/PCB/2023 Bhopal dated 11/08/2023 
4-Hon'ble NGT Case No. 71/2023 order dated 31/10/2023 

5- This office letter No. 2329 Dated 24/11/2023 

6- NGT Order dated 06/03/2024 In O.A. No. 71/2023 
7-This office Letter No. 143 Dated 18/04/2024 
8-This office Letter No. 408 Dated 20/05/2024 

WHEREAS, MP Pollution Control Board (MPPCB) is a statutory body constituted 
under section 4 of the Water (Prevention & Control of Pollution) Act, 1974 and has been 
entrusted with the responsibilities of enforcement of the Environment Laws prevailing in 
the state. 

WHEREAS the M.P. Pollution Control Board Bhopal has authorized to Regional 
Officer, MPPCB vide Office Order No. 198 Dated 11/08/2023 for imposing Environmental 
Compensation. 

WHEREAS, you are the Nagar Palika Parishad and it is the mandatory duty of Urban 
Local Bodies/Cantonment Board to comply with the Solid Waste Management Rules 2016 
as well management & treatment of sewage of the town & to protect the natural water 
bodies from pollution as per provision of Water (Prevention & Control of Pollution) Act 

WHEREAS you are discharging untreated sewage from town into Narmada River 
which is violation of section 24 of Water (Prevention & Control of Pollution) Act 1974. 

WHEREAS you have not obtained authorization as per the provision of Solid waste 
Management Rules 2016 from the MPPCB. 
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MADHYA PRADESH POLLUTION CONTROL BOARD 
Seheme No. 05 Plot No. 45S/456, Vijay Nagar, Jabalpur 

Phonc (0761)-4042780, E- mail:it romppcbjbparediffmail.com 

WHEREAS as per the order on datcd 06/03/2024 in case no 71/2023 (Kirtikumar 
Sadashiv Bhatt V/s Narmada Water Resource Department & others ) Hon'ble NGT, Zonal 
Bench Bhopal has issued instruction to assess cnvironment compensation up to March 
2024 wrt discharge of untreated sewage in Narmada River in Mandla Twon. 

WHEREAS in OA No. 606/2018 *Compliance of Municipal Solid Waste 
Management Rules 2016" and other environment issues. Hon'ble National Green Tribunal 
Principal Bench. New Delhi has directed on l17/01/2020 & 25/02/2020 that: 

1- Afier 3I/03/2020 failure to comply with Rules 22 of SWM Rules from serial No. 1 
to 10 every local body shall be liable to pay compensation at the rate of Rs. 10 Lakh 
per month per local body for population at between 5 lakh and 10 Lakh and Rs. 1 
Lakh Per month per other local body from 01/04/2020 till compliance. 

2- Continued failure of every local body on the subject of commencing the work of 
legacy waste sites remediation from 01/04/2020 till compliance will result in 
liability to pay compensation at the rate of Rs. 10 Lakh per nonth local body for 
population of above 10 Lakha and 1 Lakh per month per other local body. 

3- Commencement of settling up to STPs by 31/03/2020- compensation in payable for 
failure to do so at the rate of Rs. 5 Lakh per month per STP by concerned local 
bodies/State (in terms of orders dated 28/08/2019 in OA No. 593/2017 and 
06/12/2019 in O.A. No. 673/2018) w.e.f. 01/04/2021 

4- Commencement of settling up to STPs by 3I/03/2021- compensation in payable for 
failure to do so at the rate of Rs. 10 Lakh per month per STP by concerned local 
bodies/State (in terms of orders dated 28/08/2019 in OA No. 593/2017 and 

06/12/2019 in O.A. No. 673/2018) w.e.f. 01/04/2021 

5- Interims measures for phytoremediation/bioremediation etc. in respect of 100% 
sewage to reduce the pollution load on recipient water bodies shall be undertaken 

by 31/03/2020. Compensation in payable for failure to do so at the rate of Rs. 5 

Lakh per month per drain by concerned local bodies/State (in terms of orders dated 

28/08/2019 in OA No. 593/2017 and 06/12/2019 in 0.A. No. 673/2018) w.e.f 

01/04/2020) 

WHEREAS State PCB has been directed by NGT vide order dated 28/02/2020 to 

assess and recover the amount of compensation liable to be paid by the Urban Local Bodies 

on the basis of above criteria. 

WHEREAS NGT vide its order dated 14/12/2020 has extended the time line for levy 

of compensation from 01/04/2020 to 01/07/2020. 

And where as Hon'ble NGT vide its order dated 10/01/2020 has directed in Para 36 (a) 

that "ifthe local bodies are unable to bear financial burden, the liability will be of the State 

Government with liberty to take remedial action against the erring local bodies 
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ULB 

Name 

WHEREAS there is no change in ground reality as observcd during inspection done by our oflicer's time to time in past. 
WHEREAS Hon'ble NGT has issucd order datcd 08/12/2023 *The state Pollution Control Board is directed to assess the Environmental compensation district wise and to proceed further in accordance with rules" 

MADIYA PRADESI POLLUTION CONTROL BOARD Scheme No. 05 Plot No. 455/456, Vijay Nagar, Jabalpur Phonc (0761)-4042780, E- mail:it_romppchjbp@rediffmail.com 

WHEREAS as per report of the site inspection dated 17/07/2024 carried by the Regional Office MPPCB you have not complied with the tasks and timelines given by Hon'ble NGT therefore you are liable to pay environmental compensation in the period 01/04/2024 to 30/06/2024 as per table given below: -

District Rules 22 of SWM Rules 
2016 
S. No of Compensation non (Rs. In Lakh) 
compliance 

Mandla Mandla 2,4,10 03 

Copy to: 
Endt.No.:-|213 HOPCB/2024 

Non-Compliance 
Legacy waste Bioremediation 

Commencement disposal Drains 
compensationNo of Compensation No STP installation 

Compensation Drain in Rs. of (Rs. In Lakh) 
STPs 

02 

in Rs. 

information. 

N.A 02 NA 

of 

You are, hereby, given an opportunity of 15 days to submit your reply/objection (if any) pertaining to above stated on non-compliance and deposition of the levied environmental compensation amount for the period of 01/04/2024 to 30/06/2024 In case no reply is received within 15 days from the date of issue of this notice, above proposed environmental compensation shall be confirmed and action is also liable to be initiated against the responsible officers under section-17 of the Environmental (Protection) Act 1986. 

60 

(Alok Kumar Jain) 
Regional Officer 

Jabalpur, Date: 

1- Member Secretary, M.P. Pollution Control Board Bhopal for information. 
2- The District Collector, Mandla for information and necessary action. 

of Total 

3- Director (Environment) Legal Section, M.P. Pollution Contro Board Bhopal for 

(Alok 

Rs. 
In 
lakh 

2918/21 

63 

Kumar Jain) 
Regional Officer 
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MADIIYA PRADESH POLLUTION CONTROL BOARD 
Scheme No. 05 Plot No. 455/456, Vijay Nagar, Jabalpur 

To, 

Phone (0761)-4042780, E- mail:it romppchjbporediffmail.com 

No. 2) O ROPCB/2024 

The Commissioner 

Nagar Palik Nigam Jabalpur 
Dist- Jabalpur 

Sub-Imposing of Environmental Compensation for the period 01/04/2024 to 
30/06/2024 due to violation of directions of the Honble National Green Tribunal 

in the provision of section of 24 of water (Prevention & Control of Pollution) act 

1974 and the provision of Solid Waste Management Rules 2016, Notice there of 

Ref- 1- NGT orders dated 25/02/2020, 28/02/2020 & 14/12/2020 in OA No. 606/2018 
"Compliance of Municipal Solid Waste Management Rules 2016" 
2-HeadOffice Letter No. 174/MSW/HOPCB/2021 Bhopal Dated 24/12/2021 

3-Head office order No. 198/Legal/PCB/2023 Bhopal dated 11/08/2023 

4-Hon'ble NGT Case No. 71/2023 order dated 31/10/2023 

5-This office letter No. 2327 Dated 24/11/2023 

Jabalpur, Date:29 18 2024 

6- NGTOrder dated 06/03/2024 In O.A. No. 71/2023 

7--This office letter No. 141 Dated 18/04/2024 

WHEREAS, MP Pollution Control Board (MPPCB) is a statutory body constituted 

under section 4 of the Water (Prevention & Control of Pollution) Act, 1974 and has been 

entrusted with the responsibilities of enforcement of the Environment Laws prevailing in 

the state. 

WHEREAS the M.P. Pollution Control Board Bhopal has authorized to Regional 

Officer. MPPCB vide Office Order No. 198 Dated 11/08/2023 for imposing Environmental 

Compensation. 
WHEREAS, you are the Nagar Nigam Jabalpur and it is the mandatory duty of 

Urban Local Bodies/Cantonment Board to comply with the Solid Waste Management 

Rules 2016 as well management & treatment of sewage of the town & to protect the natural 

water bodies from pollution as per provision of Water (Prevention & Control of Pollution) 

Act 1974 

WHEREAS you are discharging untreated sewage from town into Narmada River 

which is violation of section 24 of Water (Prevention & Control of Pollution) Act 1974. 

WHEREAS you have not obtained authorization as per the provision of Solid waste 

Management Rules 2016 from the MPPCB. 

WHEREAS as per the order on dated 06/03/2024 in case no 71/2023 (Kirtikumar 

Sadashiv Bhatt V/s Narmada Water Resource Department & others) Hon'ble NGT, Zonal 
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MADHYA PRADESI POLLUTION CONTROL BOARD 
Scheme No. 05 Plot No. 455/456, Vijay Nagar, Jabalpur 

Phone (0761)-4042780, E- mail:it_ romppcbjbparediffmail.com 

Bench Bhopal has issued instruction to respective Regional officer to assess environment 
compensation wrt discharge of untreated sewage in Narmada River in Jabalpur Twon. 

WHEREAS in OA No. 606/2018 "Compliance of Municipal Solid Waste 
Management Rules 2016" and other cnvironment issues, Hon'ble National Green Tribunal 
Principal Bench. New Dellhi has dirccted on 17/01/2020 & 25/02/2020 that: 

1- After 31/03/2020 failure to comply with Rules 22 of SWM Rules from serial No. 1 

to 10 every local body shall be liable to pay compensation at the rate of Rs. l0 Lakh 

per month per local body for population at between 5 lakh and 10 Lakh and Rs. I 

Lakh Per month per other local body from 01/04/2020 till compliance. 

2- Continued failure of every local body on the subject of commencing the work of 

legacy waste sites remediation from 01/04/2020 till compliance will result in 

liability to pay compensation at the rate of Rs. 10 Lakh per month local body for 

population of above 10 Lakha and 1 Lakh per month per other local body. 

3- Commencement of settling up to STPs by 31/03/2020- compensation in payable for 

failure to do so at the rate of Rs. 5 Lakh per month per STP by concerned local 

bodies/State (in terms of orders dated 28/08/20 19 in OA No. 593/2017 and 

06/12/2019 in O.A. No. 673/2018) w.e.f 01/04/2021 

4- Commencement of settling up to STPs by 31/03/2021- compensation in payable for 

failure to do so at the rate of Rs. 10 Lakh per month per STP by concerned local 

bodies/State (in terms of orders dated 28/08/2019 in OA No. 593/2017 and 

06/12/2019 in O.A. No. 673/2018) w.e.f 01/04/2021 

5- Interims measures for phytoremediation/bioremediation etc. in respect of 100% 

sewage to reduce the pollution load on recipient water bodies shall be undertaken 

by 31/03/2020. Compensation in payable for failure to do so at the rate of Rs. 5 

Lakh per month per drain by concerned local bodies/State (in terms of orders dated 

28/08/2019 in OA No. 593/2017 and 06/12/2019 in 0.A. No. 673/2018) w.e.f 

01/04/2020) 

WHEREAS State PCB has been directed by NGT vide order dated 28/02/2020 to 

assess and recover the amount of compensation liable to be paid by the Urban Local Bodies 

on the basis of above criteria. 

WHEREAS NGT yide its order dated 14/12/2020 has extended the time line for levy 

of compensation from 01/04/2020 to 01/07/2020. 
And where as Hon'ble NGT vide its order dated 10/01/2020 has directed in Para 36 (a) 

that "ifthe local bodies are unable to bear financial burden, the liability will be ofthe State 

Government with liberty to take remedial action against the erring local bodies " 

WHEREAS there is no change in ground reality as observed during inspection done 

by our officer's time to time in past. 
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ULB 
Name 

WHEREAS Hon'ble NGT bas issucd order dated 08/12/2023 *The state Pollutlon 

Control Board is directed to assess the Evironmental connensation district wise and to 

proceed further in accordance with rules" 

District 

MADHYA PRADESH POLLUTION CONTROL BOARD 
Scheme No. 05 Plot No. 455/456, Vijay Nagar, Jabalpur 

WHEREAS as per report of the site inspection dated 07/08/2024 carried by the 

MPPCB you have not complied with the tasks and timelines given by Hon' ble NOI 

therefore you are liable to pay environmental compensation in the period 01/04/2024 to 

30/06/2024 as per table given below: 

non 

Non-Compliance 
Rules 22 of SWM Rules Legacy waste 

disposal 2016 

S. No of Conmpensation compensation 
in Rs. (Rs. In Lakh) 

compliance 
Jabalpur | Jabalpur 2,4,10 

Phone (0761)-4042780, E- mail:it romppcbjbp@rediffmail.com 

Endt.No.:-2)) 
Copy t0: 

N.A N.A 

information. 

/HOPCB/2024 

Bioremediation of Commencement 

Drains 
STP installation 

Compensation No of Compensation No 
of (Rs. In Lakh) 

03 NA 03 

You are, hereby, given an opportunity of 15 days to submit your reply/objection (if 
non-compliance and deposition of the levied 

any) pertaining to above stated on 

environmental compensation amount for the period of 01/04/2024 to 30/06/2024 

In case no reply is received within 15 days from the date of issue of this notice. 

above proposed environmental compensation shall be confirmed and action is also liable 

to be initiated against the responsible officers under section-17 of the Environmental 

(Protection) Act 1986. 

90 

(Alok Kumar Jain) 
Regional Officer 

Jabalpur, Date: I 

1- Member Secretary, M.P. Pollution Control Board Bhopal for information. 
2- The District Collector, Jabalpur for information and necessary action. 

of Total 
Rs. 
In 
lakh 

3- Director (Environment) Legal Section, M.P. Pollution ContyÍl Board Bhopal for 

(Alok Kumar Jain) 
a Regional Officer 

90 

Drain in Rs. 
STPs 
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No, o6 ROPCB/2024 

To, 

MADHYA PRADESH POLLUTION CONTROL BOARD 

Scheme No. 05 Plot No. 455/456, Vijay Nagar, Jabalpur 
Phone (0761)-4042780, E- mail:it romppchjbpwrediffmail.com 

The Commissioner 

Nagar Palik Nigam Jabalpur 
Dist- Jabalpur 

Sub- Execution of the Direction passed by Hon'ble National Green Tribunal imposing 

Environmental Compensation for the period 01/11/2023 to 31/03/2024 for 

violating the provision of Solid Waste Management Rules 2023 

Jabalpur, Date: 9 o}5/2024 

Ref- 1- NGT orders dated 25/02/2020, 28/02/2020 & 14/12/2020 in OA No. 606/2018 

"Compliance of Municipal Solid Waste Management Rules 2016" 

2-Head Office Letter No. 174/MSW/HOPCB/2021 Bhopal Dated 24/12/2021 

3-Head office order No. 198/Legal/PCB/2023 Bhopal dated 11/08/2023 

4-Hon'ble NGT Case No. 71/2023 order dated 31/10/2023 

5-This office letter No. 2327 Dated 24/11/2023 

6- NGT Order dated 06/03/2024 In 0.A. No. 71/2023 

7--This office letter No. 141 Dated 18/04/2024 

WHEREAS, MP Pollution Control Board (MPPCB) is a statutory body constituted 

under section 4 of the Water (Prevention & Control of Pollution) Act, 1974 and has been 

entrusted with the responsibilities of enforcement of the Environment Laws prevailing in 

the state. 
WHEREAS the M.P. Pollution Control Board Bhopal has authorized to Regional 

Officer, MPPCB vide Office Order No. 198 Dated 11/08/2023 for imposing Environmental 

Compensation. 
WHEREAS, you are the Nagar Nigam Jabalpur and it is the mandatory duty of 

Urban Local Bodies/Cantonment Board to comply with the Solid Waste Management 
Rules 20 16 as well management & treatment of sewage of the town & to protect the natural 
water bodies from pollution as per provision of Water (Prevention & Control of Pollution) 
Act 1974 

WHEREAS you are discharging untreated sewage from town into Narmada River 
which is violation of section 24 of Water (Prevention & Control of Pollution) Act 1974. 

WHEREAS you have not obtained authorization as per the provision ofSolid waste 
Management Rules 2016 from the MPPCB. 
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MADHYA PRADESH POLLUTION CONTROL. BOARD 
Scheme No. 05 Plot No. 455/456, Vijny Nagar, Jabalpur 
Phone (0761)-4042780, E- mail:it romppcbjbp@rediffmail.com 

WHEREAS as per the order on dated 06/03/2024 in case no 71/2023 (Kirtikumar 

Sadashiv Bhatt V/s Narmada Water Resource Department & others ) Hon'ble NGT, Zonal 

Bench Bhopal has issued instruction to respective Regional officer to assess environment 

compensation wrt discharge of untreated sewage in Nar1nada River in Jabalpur Twon. 

WHEREAS in OA No. 606/2018 "Compliance of Municipal Solid Waste 

Management Rules 2016" and other environment issues. Hon'ble National Green Tribunal 

Principal Bench. New Delhi has directed o) 17/01/2020 & 25/02/2020 that: 

1- Afier 31 03 2020 failure to comply wiih Rules 22 ofSWM Rules from serial No. 1 

to 10 every local boh shall be liable to pay compensation at the rate of Rs. 10 Lakh 

per month per local body for population at benveen 5 lakh and 10 Lakh and Rs. i 

Lakh Per month per other local body from 01/04/2020 till compliance. 

2- Continued failure of every local body on he subjecl of commencing ihe work of 

legacy "aste siles remeadialion from 01042020 till compliance will result in 

liability lo pay compensation at the rate of Rs. 10 Lakh per month local body for 

population of above 10 Lakha and 1 Lakh per month per other local body. 

3- Commencement of settling up to STPs by 31 03/2020- compensaion in payable for 

failure to do so at the rate of Rs. 5 Lakh per month per STP by concerned local 

bodies State (in terns of orders dated 28 08 2019 in OA No. 593 2017 and 

06 12 2019 in O.A. No. 673: 2018) w.ef 0l 04 2021 

4- Commencement of 'settling up to STPs by 3l03 2021- compensation in payable for 

failure to do so al lhe rale of Rs. 10 Lakh per month per STP by concerned local 

bodies Slate (in lerms of orders dated 28 08 2019 in 0A No. 593 2017 and 

06 12 2019 in 0.A. No. 6732018) w.e.f. 01 04 2021 

5- Interims measures for phytoremediation bioremediation etc. in respect of 100% 

sewage to reduce the pollulion load on recipient water bodies shall be undertaken 

by 31 03 2020. Compensation in payable for failure to do so at ihe rate of Rs. 5 

Lakh per month per drain by concerned local bodies State (in terms of orders dated 

28 08 2019 in OA No. 593/2017 and 061I2 2019 in ).A. No. 673 2018) w.ef. 

01/04/2020) 

WHEREAS State PCB has been directed by NGT vide order dated 28/02/2020 to 

assess and recover the amount of compensation liable to be paid by the Urban Local Bodies 

on the basis of above criteria. 
WHEREAS NGT vide its order dated 14/12/2020 has extended the time line for levy 

of compensation from 01/04/2020 to 01/07/2020. 
And where as Hon'ble NGT vide its order dated 10/01/2020 has directed in Para 36 (a) 

that "ifthe local bodies are unable to bearfinancial burden, the liabiliy will be ef the Siae 
Government with liberty to lake remedial action against the erring local hodies" 
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LB 
me 

WHEREAS there is no change in ground reality as observed during inspection done 

by our officer's time to tine in past. 

WHEREAS Honble NGT has issued order dated 08/12/2023 "The siate Pollution 

Control Board is directed to assess the Environnental compensation district wise and t0 

proceed further in accordance rith rules " 

WHEREAS as per report of the site inspection dated 15/05/2024 carried by the 

MPPCB you have not complied with the tasks and timelines given by Hon'ble NGT 

therefore you are liable to pay environmental compensation in the period 01/II/2023 to 

31/03/2024 as per table given below: -

District 

MADHYA PRADESH POLLUTION CONTROL, BOARD 

Scheme No. 05 Plot No. 455/456, Vijay Nagar, Jabalpur 

Phone (0761)-4042780, E- mail:it_romppcbjbp@rediffm ail.com 

non 

compliance 
alpur Jabalpur 2.4.10 

of Commencement 

Rules 22 of SWM Rules Legacy waste Bioremediation 
STP installation 

Drains 
2016 disposal Compensation In 
S. No of Compensation compensation No of Compensation No 

Drain of in Rs. 
(Rs. In Lakh) 

in Rs. (Rs. In Lakh) 

Copy to: 

N.A 

Bank and Branch 

Account No. 

Non-Compliance 

WHEREAS, till date no reply of above referred notice dated 18/04/2024 has been 

received from you end. 

Beneficiary Name 
IFSC Code 

information. 

You are, hereby directed to pay Environment Compensation of Rs. 150 lakhs, 

of above direction. The amount shall be deposited in the following account -: 

Endt.No.:- o /HOPCB/2024 

N.A 03 NA 03 

Punjab national Bank 
6310001200000043 

Member Secretary 
PUNBO63 1000 

AND in case of failure, action is liable to be initiated against you under relevant 

Acts/Provisions. 

150 

For and on behalf of MPPCB 

(Alok kmar Jain) 
Dle Regionál Officer 

Jabalpur, Date: 

1- Member Secretary, M.P. Pollution Control Board Bhopal for information. 
2- The District Collector, Jabalpur for information and necessary action. 
3- Director (Environment) Legal Section, M.P. Pollution Control Board Bhopal for 

(6lek Kumar Jain) 
Regiodal Oicer 

of Total 
Rs. 

lakh 

150 
STPs 
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